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MR. DEPUTY CHAIRMAN Mr.
Gokhale, you can move your motion and
speak affeT lunch.

SHRI H. R. GOKHALE : I will move the
Bill for consideration and will make a brief
statement in support of the Bill. There are only
two minutes left. 1 will continue after the
recess. 1 will move the Bill now.

MR. DEPUTY CHAIRMAN : You can
move the Bill now and make a speech also if
it is a brief one. If it is not brief then you can
make the speech after lunch.

SHRI H. R. GOKHALE : I will make the
speech after lunch I will move the Bill now.

Sir, I beg to move that the Bill to provide
for the betver management of certain Sikh
Gurdwaras and Gurdwara property be taken
into consideration.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2 p. M.

The House then adjourned for
lunch at one of the clock.
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The House reassembled after lunch at

two of the clock, MR. DEPUTY CHAIRMAN in
the Chair.

ANNOUNCEMENT RE GOVERNMENT
LEGISLATIVE AND OTHER BUSI-
NESS DURING THE CURRENT
SESSION EXTENDED UPTO 24TH
JUNE, 1971

MR. DEPUTY CHAIRMAN : I have to
inform Members that the Business Advisory
Committee at its meeting held today, the 16th
June. 1971, allotted time as follows for
Government legislative and other business to
be taken up during the current Session of the
Rajya Sabha :

1. General Discussion on T the
Punjab Budget (1971-72)

2. Consideration and y Two hours
return of the Punjab Appropriation
Bill, |

1971. j

3. Consideration of a Resolu- 1
tion seeking approval of J
the Proclamation issued by L Two
the President on the 15th hours.
June, 1971, inrespect of
the State of Punjab. j

The Committee also recommended that in
order to complete the business :

(i) the House should sit up to June 24,
1971 ;

(ii) there would be no Question Hour
during the extended period of the Session,
namely, 21st to 24ih June, 1971 ; and

(iii) the House should sit up to 6.00 p.
M. daily, and beyond 6.00 p. M. as and
when necessary, according to exigencies
of work.

1. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF THE
DELHI SIKH GURDWARAS
(MANAGEMENT) ORDINANCE, 1971—
Contd.

II. THE DELHI SIKH GURDWARAS
(MANAGEMENT) BILL, 1971—Contd.

SHRI H. R. GOKHALE ; Sir, as the
House is aware, on the 20th of May, 1971,
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the President promulgated an Ordinance under
Article 123 of the Constitution, and it is to
replace that Ordinance that the present Bill has
been moved before the House, and I must say
that the Ordinance had to be promulgated
because of the very tricky situation which had
developed so far as the management of the
Sikh Gurdwaras in Delhi was concerned and it
almost became apparent that it was inevitable
that prompt legislative measures should be
taken at the opportune moment so that the
interests of the Sikh community might be
protected.

There are 13 historical Gurdwaras in Delhi.
They were being managed by a Society which
was called the Gurdwara Prabhandak
Committee, Delhi and which consisted partly
of elected members and partly of nominated
members. The Committee was last constituted
in 1961. Certain persons, who were dissatisfied
with this arrangement, resorted to litigation. In
that litigation there was a compromise on the
basis of which an arbitrator was appointed with
powers to nominate the entire body of the
Committee. The nomination of a 19-member
Committee by the Arbitrator—that was in
April, 1962—was declared invalid by the
Additional District and Sessions Judge, Delhi,
in April, 1967.

As 1 shall presently show, when the
Ordinance was promulgated, the situation had
so developed that there was practically a
vacuum in respect of the management of these
Gurdwaras which had to be filled up
immediately by appropriate legislation. But [
must mention two circumstances which
transpired in between, which also created a law
and order situation on account of which
practically the Sikh community was prevented
from visiting Gurdwaras for worship. On the
10th of January, 1971, some members of the
Gurdwara Reform Morcha Front, formed under

[RAJYA SABHA]

{Management) Bill, 1971 136

community in the city of Delhi were not able
to visit the Gordsvaras for  worship. So the
question as z0 what steps should be taken
to see that this situation does not repeat itself
had to be considered. And I am in a position
to tell the House that a sizeable number of
Sikh residents of Delhi who were consulted,
favoured an immediate enactment of some
legislation ~which  will prevent the situation.
The matter had gone to the Delhi High Court
also. And it is very important to note that the
Delhi High Court made two very relevant
suggestions as to what should be done in a
situation like this. ~ When the litigation was
before the Delhi High Court, the Delhi High
Court had noted in its judgment and with
the permission of the Chair 1 will read outa
small portion of the judgment because that
will throw light as to why it was necessary for
the Government to undertake  this
legislation—that the Judges themselves took
pains to see that the disputes between the two
parties in the community should be settled
and in spite of their efforts they were unable to
settle the disputes  with  the result that the
disputes remained and the disputes which had
gone to the Deihi High Court in appeal against
the judgement of the learned District Judge had
to be resolved by the judgment of the Delhi
Court. The Delhi High Court made two
very pertinent observations. The Delhi High
Court said that in a matter like this they had of
necessity to come to the conclusion to which
they actually came that the appointment of the
arbitrator which was the result of a com-
promise—as I was just mentioning and the
nomination of the committee by the arbitrator
was void ab nisi. That was the judgment of the
Delhi High Court. When the appointment of
the arbitrator was void, naturally the
constitution of the committee was also void.
The result of the judgment of the Delhi
High Court was that the committee which
was  functioning and against which there had

ihe leadership of Shrimati Nir/ap Kaur, reached been dissatisfaction no doubt, itself ceased to
Gurdwara Siiganj and Gurdwara Bangla Sahib. be in existence. The result was nobody knows
They took the Sewadars of both the places by as to who would be in a poshion to
surprise and succeeded in taking possession of manage the secular affairs of this Gurdwara
these religious shrines. They were dislodged by now. I will read out the relevant observations
the police, and it was hoped that such incidents for the benefit of the Members of the House—
would not recur. But again an incident occurred they are very short observations—

on the 6th of May, 1971, and Gurdwara Sisganj
was forcibly occupied on this date by a group
of Sikhs including some women. The result was
the closure of Gurdwara Sisganj, and the
genuine Sikh

"Before taking leave of this case we
have to record that having regard to the
great public interest involved we endeav-
oured to bring about a settlement bet-
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ween the contestants in this case but we
did not meet with success. We have been
unable to work out any solution, .. in the
altered situation arising subsequently to
the suit—chiefly because of the shifting
attitudes of the parties. On the other
hand, we feel that a solution to the
disputes affecting such a large number of
religious and charitable institutions cculd
be attempted by court only in a properly
framed suit under section 92 of the Code
of Civil Procedure. If this is not done and
the contestants dc Dot resolve their
differences a possible remedy may be to
bring in the needed legislation so that the
interests of the general public who are
beneficiaries of these trusts can be
protected."

So the High Court itself recognised that
either a suit under section 92 of the Code of
Civil Procedure or a proper legislation for
the management of these institutions so that
the beneficiaries of the Trust do not suffer
ought to be undertaken. Now, everyone
knows that the  proceedings under
section 92 of t-e Civil Procedure Code
would be very long drawn out proceedings.
And in the circumstances in which the situa-
tion was, the situation which developed in
the city of Delhi with regard to these gurd-
waras, it was noi a pracacal situation to go
into a suit under section 92 of the Civil
Procedure Code. And that is why this
legislation was thought of and it began with
the Ordinance which was promulgated by
the President, as I mentioned, in June. Now on
the merits of the Ordinance I would like to
make it very clear at the outset that the
whole attempt is not at all to interfere in
the religious susceptibilities of the Sikh com-
munity ; there is no intention at all to
interfere in the religious affairs of the Sikh
community. The Board which has been
constituted now under the Act comprises
only persons be onging to the Sikh com-
munity, Immediately afterlhe promulgation of
the Ordinar ce—a; 5 matter of fact,
simultaneously—a press note been issued
pointing out how the members who were
selected on the Board were representative
members who are respected in the Sikh
community and h iw they'will function as a
Board duly constituted unJer this Ordinance.
The Ordinance itself makes it clear that
the Board would have no power at aU to
interfere in the religious functions of the
gurdwaras and the power which is given is
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only a Power to manage the secular affairs of

the gurdwaras. 1 would make it clear
with reference particularly to two or three
points which were raised by the Member,

the motion in the
said was that the

Mr. Advani, who moved
morning. What was

Metropolitan Council was not consulted.
As a matter of fact, it is true that in this
case the Metropolian Council was not con-
sulted firstly because, as the Member himself
said, at that time the Metropolitan  Council
was not in session.  The Parliament was not
in session.  The legislation was undertaken
in the exercise of the power of the President to
promulgate an Ordinance when  the two
Houses of Parliament are not in session and
when it was nece;sary to  undertake legisla-
tion to meet an emergent situation. So when
the President can exercise the powers even
without consulting the Parliament, because
the Parliament is not in session, because the
situation existing at that time demanded
that emergent steps should be taken, I do
not think any serious grievance can be made if
under the emergent circumstances there was
not any consultation .vith the Metropolitan
Council. I would assure the Memhers and also
ttHhon. House that there has never been
any intention, nor is there any intention
now, nor will it be the policy of the
Government in the future to take steps so as
to bypass the Meiropolitan Council. I am
aware that there is provision in the Statute
which gives powers to the Metropolitan
Council to discuss Bills and legislative
measures affecting the Unicn Territory of
Delhi and noimally they would have power to
express thet views before the legislation is
taken up. All that I can assure is, under the
circumstances of this case, it was inevitable
that just like the President had to
promulgate the Ordinance without consulta-
tion of the Parliament because the Ordin-
ance is always in such "i:cuinstances, there
was no alternative but to promulgate the

Ordinance without consulting the Metro-
politan Council which was not in  session at
that time. 1 would again repeat this assur-
ance that there is no intention there was
never any intention deliberately to bypass
the Metropolitan Council.

SHRI LAL K. ADVANI: I myself

admitted that the Metropolitan Council was
not in session but [ have pointed out that
| at least the Executive body of the Metropo-
! Utan Council could have been
consulted.
There was no difficulty for the Government

I of India to consult the Executive Council.
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SHRI H, R. GOKHALE : I was dealing
with that point when the Me Tiber rose. I will
answer that. I am aware that the Member
suggested that if not the Metropolitan Council,
why not the other authority which was
functioning at that time was not consulted but
as I have said, the situation had developed. It
was practically a law and order situation which
had developed. Naturally we did not consult
anybody and this emergency power is used la
such a situation only—the President's
Ordinance. Therefore the power is given to the
President under article 123 to promulgate
legislation by Ordinance. The first thing is the
law does not require, I might make it very
clear, the Delhi Act does not require a
consultation with any other authority.
Therefore there was no question of any
obligation on the Government to consult the
other authoriiy. Whether or not under the
peculiar circumstances such consultation was
not possible with the Metropolitan Council
does not arise because it is admitted that the
Metropolitan Council was not in session. The
other authority cannot be consulted because
under the circumstances, an emergent
legislation to meet a situation which had arisen
at that time was necessary.

SHRI PITAMBER DAS (Uttar Pradesh) :
Would you have consulted the Metropolitan
Council if it had been in session ? In that case
you could have consulted the Executive
Council.

SHRI H. R. GOKHALE : If the situation
was such that there was no time to consult and
if the law was that there was no obligation to
consult, the President probably would ha\e
done it without consulting the Metropolitan
Council but that does not show that there is
any deliberate intention to bypass the Council
which normally, under such circumstances,
should be consulted. The law loes not make it
obligatory on the Government to consult the
Metropolitan Council but the policy of the law
is that they should have an opportunity to
discuss these so that they can give their views
and they may be considered by the Parliament
if the Parliament is in session before any
legislation is undertaken.

SHRI MAHAVIR TYAGI (Uttar Pradesh)
: Only the President's Ordinance does not
depend on consultation whether they are in
session or not. In the case of
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Parliament we will uidirsvaij hut otherwii® for
issuing an Ordinance the President i’ not bound
to consult anybody.

SHRI H. R. GOKHALE : There is no
obligation.

SHRI LOKANATH MISRA (Orissa) :
During the promulgation of the Ordinance
there was no time because of the emergency
but subsequently, when this Bill was drafted
they could have referred it to that authority or
the Metropolitan Council. If that had been
done, they could have suggested some
improvements in the Bill. There was a lapse of
2 months. Why did not the Government, in this
period, make a reference to the authority ?

MR. DEPUTY CHAIRMAN : He has
made it clear that it is not obligatory on the
part of the Government. It is in the Concurrent
List of the Constitution

SHRI LOKANATH MISRA He
simultaneously admits also that it is the policy
of the Government whether it is obligatory or
not. The policy is that the Government wish

that a reference should be made. =~ Why was
not this. . .
SHRI H. R. GOKHALE The hon.

Member has misunderstood me. What I said
was that it v\as not the intention of the

Government to bypass the Metropolitan
Council. 1 did not say that it is the policy of the
Government to consult the Metropolitan

Council in every case. It might become clear if
I read section 22 of the Delhi Administration
Act. This is the only provision which enables
the Metropolitan Council to consult on matters
relating to the Union Territory of Delhi. It says
subject to the provisions of this Act the
Metropolitan Council shall have the right— r
obody has taken away their right—to discuss
and make recommendations with respect to
matters in so far as they relate to Delhi. So they
have the right to discuss and they have the right
to make suggestions Those suggestions will be
appropriately considered when they are mnde.

SHRI PITAMBER DAS : What woulJ be
the stage of those discussions ? When would
they discuss this ? After the Bill is parsed,
t.cre is no use having any discussion..
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SHRI H. R. GOKHALE ! When an
Ordinance has been issued it has to be replaced
by a legislation and a Bill has to be brought
forward. Nothing prevented them in the
meanwhile f<om discussing it and giving their
views. It is not as if a reference has to be made
and then only it can be discussed. Everybody
including the Metropolitan Council *.new that
this Ordinance is there and that this Ordinance
will come before Parliament for being
converted into appropriate legislation. Now if
the Metropolitan Council was really so
concerned with regard to this Bill they had
ample opportunity to discuss it and make
suggestions. The hon. Member himself said
there was a period of two months. As he
himself said, there was this period of two
months on the one hand and there is no
obligation on the Government to consult on the
other hand. Power has been gi\en to them to
discuss which power nobody has taken away.
They could have discussed it ; they could have
made their suggestions. The Ordinance was
there and it was known that the Ordinance will
come before Parliament in order that a Bill
might be passed. They could have said, these
are our views with regard to this Ordinance.
With great respect to the Metropolitan Council
if they really thought that there were some
suggestions to be made with regard to this they
could hase themselves exercised the power
under section 22 and ihey could have discussed
this Bill which they did not.

SHRI LAL K. ADVANI The hon.
Minister does not seem to be aware of tne
Executive Council Rules under which the
Executive Council can move only on such
matters as are referred to it by the Govern-
ment. Although the right to discuss is there,
the normal procedute that is followed is that
the Executive Council moves only on such
matters as are referred to by the Government
of India. So my humble submission is why the
Government did not, on its own, consult the
Executive Council. This point has to be
answered.

SHRI K. CHANDRASEKHARAN
(Kerala) : There is one point which the hon.
Minister nay clarify. According to section 22
it would appear that there is no responsibility
or liability as such on the part of the Central
Government to consult the Metropolitan
Council and the Metropolitan Council can
discuss on its own and give its
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views. May | know from the hon. Minister
what has been the precedent in this regard ?
There must have been many Bills concerning
Delhi in respect of which the Metropolitan
Council might have been either consulted or
as the hon. Minister stated in terms of section
22 the Metropolitan Council might have stated
their own views after discussions. May I know
what are the precedents ?

SHRI H. R GOKHALE : The question
asked by the hon. Member in fact supports
what 1 said earlier. I' what was done in the
past was as the hon. Member stated that
generally references had been made, if the
situation had been such then i reference might
have been made also. The whole idea was not
to bypass the Metropolitan Council. That is
exactly wha'. 1 am saying. There was no
intention to bypass the Metropolitan Council
unless as had happened in this case one is
faced with a situation when emergent action
has to be taken. I was at pains to point out that
if such a situation had not arisen, probably
what had been followed as a practice in the
past would have been followed in this case
also. It only shows that there was no intention
to bypass the Metropolitan Council. It has
been said that this has been done with political
motives. | hope that the situation was known
to all, everybody including the hon. Members
there must have known what transpired in this
city with regard to the Guridwaras particulady
with regard to one of the Gurud.. aras where a
serious situation relating to law and order had
developed and emergent action was nece sary.
When they are saying that this Bill is being
brought fo ward for political motives I hope
their opposition is not for political inotives.
What I a n suggesting is, let the merits of the
situation that prevai.ed at that time be
considered, let us see whether there is any
obligation in law to consult. As I said there is
no obligation to consult at all and there was no
failure in following the law. It has been
indirectly suggested that in the past such
references have been made, which would show
that there was never any intention to bypass
the Metropolitan Council, although there is no
obligation in law to consult them. I would
emphasise that, looking into the provisions of
the Bill, you will note that they take abundant
precaution to see that there is no interference
in the religious affairs of the Sikh community.
The management has been principally wi.l)
repaid
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to the secular affairs of the Gurudwaras. The
Board consists entirely of members who are of]
the Sikh community.

Lastly, I would like to make a statement
and assure the Members of this House that this
legislation is not intended to be a permanent
measure. It is a stop-gap arrangement until the
members of the community, including the
Board which is constituted, make suggestions
as to what would be the appropriate measure
that should be brought before Parliament to
replace the present Bill, so that in good time it
will not be a nominated committee at all. It
will be a committee A-hich will be duly elected
by the members of the Sikh community, by
citizens belonging to the Sikh community in
this city. It is the intention of the Government
to substitute this legislation, as early as
possible, by a legislation which will give
power to members of the Sikh community to
elect their own representatives, so that in
future the affairs of the Gurudwaras can be
managed according to the legislation which is
intended to be brought forward within a
reasonable time and as early as possible. So,
the Sikh community will have the right to elect
their representatives to manage the affairs of]
the Sikh Gurudwaras. Sir, I have already
moved the Bill for consideration.

MR. DEPUTY CHAIRMAN : Motion
moved. . .

SHRI LOKANATH MISRA : How long
will he take to bring forward a comprehensive
Bill ?

MR. DEPUTY CHAIRMAN : He will
reply in the end.

SHRI LOKANATH MISRA : How long
will he take to bring forward the new
legislation. Can he give us an idea ?

SHRIH. R. GOKHALE : It is not
possible to specify the time. All that I can say
is that the suggestions would have to come
from the Board as to what would be the
appropriate measure. It will lay down the
manner in which the elections have to take
place. It will contain elaborate provisions as to
how the Sikh community can be  properly
represented so far as the
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management of the Gurudwaras is concerned.
Now, these suggestions would be invited from
the Board and they would be taken duly into
consideration by the Government. The other
members of the public would also be welcome
to give suggestions as to what appropriate
mesures should be taken, ST that an elected
body can replace the body which is contempla-
ted by this kind of measure. Without delay, as
early as possible and within a reasonable time
the suggestions will be considered and a
measure to replace the present Bill be brought
forward.

The questions were proposed.

Wt dte gwo wigw (fage) @ 39-
wargfa o, st Fardgs s o qEA &
AR gead @, 9 var @ara  fosn
®q faqr mar & za fadas 97 99 =9 #
ag fasas s wrar &t weeyr gar | gt
ST &1 FgAr 8 fF oy feafy ar af ot
fF oF dggEm @ man ..

=it WEAT A AT WE=A ATED, AU
WTEF & WIHA S AT

SHRI LOKANATH MISRA: The
Government is so deaf that even the mike does
not work on their ears.

SHRI AKBAR ALI KHAN : Should the

Members also be deprived of it ?

&t ato uAo wrwew : A7 oy feafa
ot € oY fr dapam fruz @Y mar ar
&7 dagew & o ot fawr a9 & afa-
o § AR qu-aTs gvaedT qEadr qar
g1 @ A1, zafae st & ol B
FIgA "1 T g7 7T gafqe ety
At & ag wfsFa anp frar afer o
mieda #§ ot sifase far & 9w
qifgs Wggr wr § fF S A A
R IEE W favwm gen 4@ dgW
TAAHE T ACH A T ) FAT T FgA A
TH AW A Eeqr A 2 away o 5
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feaeht & g A faad fam § 376 0
sifezgualt &1 s HIT I Fifeegudl
IR TAET A & st | ey graa |
FTT T F FOC AT TS ATAT A
fs 7% q’rfvrfmqwmwhaeh
gali aar wgfad g1 gW AR g
fe o fom  Fwfadl & S AT
waEgr § 3w waE W FASl 4R
FHTT FEAT TEAY # H1T IEH O qaa
1 7 oAt o wraAr arEd g #1%
= wfsaa & afer ag QET g S
fr fomii oy sedt @i 45 o faad
gra weErdr gt w ot faes §
Tt @AY | TA A AT wferer F¥ A |
gufan fwr @) gz § A AR WER
fr ux qifafesa fifta & ag faw arn
T & 1wy wedt ot & e fF ag -
¥ fawr & 1 gz ¥ ow gawr feowmam
AT T ATa ¥ 1% gegaAr g a1 § Aam-
war g fr g wifas == foar 3 grr
aifgn ar f& a7 wgw ardre @ & faw
g vwad & frogar 6w & fao 72
faer amar AT & AT THE AT AG FIA
7z &t s & Arf uw wAed
Sy & Ay s faawy @ Awi &
waara 7 Aare fear srgar | gEH &
ward 3 2 g7z ¥ am faa w1 fwead
gt gar wfgm 1 oF A 3 feedr
ﬁﬁﬂfﬂ!ﬁ*ﬁamﬁigﬁmqﬁ%
arn, 39 AT 3§ waerad T 9 |
Fell Sff 739 agt wgr fr fraad &
St @y § I @Ay ¥ ar Ay, A
m%ﬁﬁﬂmmg%mﬁaﬁ
AN wé ) wfag Fawwar g
yedETs # ag faw @ T g
i @iy T T & 1 I wE N
wTeT & FEET AR IIET aifgn @

qiferfera que & fag ag faw amr qar
aﬁ.(mfﬂqﬁgqfaﬂ g1 fag Far
y |

g
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ot wvrx fag (3o @) @ fedt
JUTAA @igd, 9g Aiiead 1 A w4l
Tl F @ g & | g fenas
qegt 4% <@ | Afde TadT argd |
gareal @a ww fagi & am, 99 W
oft Wit f oy @ WA @, WV
aifgn | g wer FF aaEHe A EGL |
TAAWIST T A1, TegTd F A
i aifr gw @ agt gz o w2 T
FT @F | IH g § AAHE 7 a8 Tl
%1 f ag w1 A ag wrfsAa FArar
sk Td ArfEaa & 494 & 417 98 919
mrafadi &1 A A | g FAr arge
At & fr faeelt & st o AT AT A
foraey SaTar & sarar T oY o awdr 4
7z ¥FT 91T IA FH wAAT T qg
TR A A | 20 AT ¥ 98 FAE
AT AT aoft ¥ g A g 7 73 )
fgara-frara e @ 2 s w1 AT
W9 FT @ E WA a@d § 6 a8l
a% gaT ¥ | & A Jgr ag FgA % fag
fr anfee fediz’q &t € afys daq oz
gt 7E famdY | A9 ot WA gw A
q AT weard § el wrded ¥ g@d
ard ag ¢ % =0 o< § gw @i 91 a9
fiferg g1y Af 1gw i G g W
fifrr a7 & fF g% Famgrge wee S
st dver &r 3ar # 9 gy wel A g
I QU F FT wifar A 6w | CF
feetferdy @ aga ¥ & Fwwt gw A@w
FEqAT FATH AT AT FT FE W
#ed ¥ A 20 ardem & Fwe 9 arde
a% YW A7 graEdr 4 || S g
ssamgE g M F smAAMy
Tt g mraa gE @, S geE A 4t
T S A7 W g ¥ awmadr 4 39
aa &1 faem ST & g AW aAwd
FIEY EAATH H AT ATAAT AT 0
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T wwaz et @ : g9 difore §
TS=AT AT § ot v Fga 21y o,
AT &G Howar Agad g 2, ug
Fargg 7]

Fdrds L .‘f’;r_j e I
(F=Ge-q lqesdinsl: Ly

Al @y fag 0 g wmER 20
ﬂTﬁﬁ%ﬂ‘Eﬂﬁﬁﬁqﬁal

ot e wig (zfeamor) « am v
I

st oz fag oA e g i az
o fer § 0 om wey fe
Fedt & fow g0 am & e & 6
T Tl O, aedE wed
T aﬁﬁ arfs W a'gfh- Iz
TR T T T A0 g o
e T § e qearer o el a,
TIET 9o A AR ga AT FY 3w
AuF ettt it on @1 v grez &
g“ﬁﬂzaf Trfftpaar et & Hiv

“This Board, apart from managing the
Gurdwaras and (he Gurdwara pro-
perly, can consider an appropriate
setup ol: a4 more permanent nature
for e:fﬁcrcnl management. It can also
consider the manner in which elec-

tions be held and n new bod i
tuted.” e

at gad o garey AT 2 fF ogw fae-
A TR AT wa, TYTAT, A
RIS TTRTE E, @izt a% yeart
Faofaar 9% # g1z o gEersTfarar
& WISl AT Ay # g i e
W FLE, I WAAT T A F, q5
FIIA B a4 4 Fferer w7 q;:m
1T TE TE F T AW G O o7 e Ay
qag & 5 fra adray ¥ 97 gwEaT w1y

L 1 Hindi transliteration.
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WIT & aragsit ¢ ag ad o
aifed 9 qzarer aaz dwm ¥ @ st
#9ud sfawmr #war ¢ fr o) 72 02
S T AW § gt aw qulE @y
Feeeft & oft a7 ama% ey A anfer |

W & oufs war § B Pt &
AR T FAA A gw E ) gare amw AW
frem wd & Sy o &, 3T @
TEAT FNAT & IART 74 gL AT 7
wtfoer 4 &

A Jg a8 g fr dzmifaze
Fifaa & 7 qar war | difaz 7\
a1 A% = § 79 @ifaare @w A 2,
wa-fad & ag wae 75 sof T 3 A
TN VA W W AT DF D Gy g
WY I 9T FET AT Far 1§ gwie
F7at g 5 ag aan fr gw am w1 59
AR AAAHE 97 FAT ag F9€ yArfag

CIGEE EA - gl

qIT qg umren  gwre an fafree
ared A faar 2 f wedy & el wrw
AT | gH o1 I HEE F47 (7 wed §
ST FIEA a9 | T gAY A F6f ag ot
g 9T § Fdl WA, q@T aF g aw,
faadt sedt grm  sadr s gw WA
feFtizam, qudt a7 & sl fam &,
TH FF A4z § WA # FifEe
F4A )

SHRI BALACHANDRA MENON
(Kerala) : While I welcome the present Bill, I
would like to make the following suggestions.
It is true that most of our religious
organisations turn out to be hotbeds of political
fights and reaction. One has to be very careful
about this. But also we must be very careful
that the Government does not unnecessarily
interfere in the religious life of these
Communities.

Now, Sir, the Government has taken up the
right to have five nominated members.
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Five Sikhs can be nominated to the Board. It is
necessary for the time being as a temporary
mersure. But then to ask the Board itself to
work out how it should be liquidated is
something which may not take place because
there, again, some vested interests will come
in. I would, therefore, suggest that in the next
Bill that we have to bring—and it should be
brought as early as possible—there should be
provision for nomination of two Members of
Parliament. At least there should be a feeling
that somebody who has been elected has got a
voice to say ?bout the management of the Sikh
community to which he belongs.

I would also suggest that the Metropolitan
Council, if it has got a member of the Sikh
community, should send one member and one
member must be nominated by the President in
consultation with the Government because
these things will have to be done. While the
Government owes a responsibility that these
religious places are not merely places of
factionalism, we have to see that the members
at least have some sort of elected character ;
otherwise whatever might be the profession of
the Government, it will finally turn out to be
an organisation in the hands of the dominant
political party. It should not be so. Such a
thing has been done regarding some of these
Boards. We know the Cochin-Trivan-dum
Devaswam has got some Hindu Members of
the Aseembly and a nominated member from
the Government. There should be some such
thing whereby you can win the confidence of
the entire Sikh community by clearly
demarcating that the political party has
absolutely no anxiety to intervene. That is the
only way by which we can build up this
organisation because it is a necessity.

I would also say that in all such cases we
must, as far as possible, try to see that the
elected character should be maintained. Thank
you.

SHRI KRISHAN KANT : Mr. Deputy
Chairman, Sir I welcome this Bill which the
hon'ble Minister of Law has brought forward.
A situation has arisen in Delhi where the
religious sentiments of the people could not be
implemented. They wanted to go to the
Gurdwara but they were not allowed to go.
And in spite of all attempts a solution was not
in sight. It was .in this emergent situation that
the Government had to intervene. As
sardar Jogendra Singh
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said, in order to have the maximum concensus
this Board was formed and the Ordinance was
issued. Now I think the objection raised by
Mr. Advani and others will be met when the
final Bill comes before this House. The
Metropolitan Council should, naturally, be
consulted and their advice taken before the
next Bill comes to the House. But a situation
had arisen where it had become very difficult
for you to observe your daily process. If the
Government had not intervened, the Gurdwara
would have been closed for a longer time and
the worshippers could not go there and
perform their daily routine of offering worship
and other things in the Gurdwara. So, I think
the Government very wisely acted.

Mr. Deputy Chairman, I am glad the
Government selected a very good team of
members of the Board. And in this connection
I would like to praise the Chairman of the
Board who is a Member of this House, Sardar
Jogendra Singh. He has functioned impartially,
honestly and with integrity. This is clear from
the accounts that we got for the period he has
been the Chairman. He took over as Chairman
from 20th May 1971.

o} wnEtn gaww g (UwEgrA)
T FAET F av G wEEy o F w8 ?

=t FE FreA T WAL FiAE)
geefdy are # at oy a8 &7

wl wEm wane wge : gfrar §

d
arhr qw gEfady are § & adt ?

SHRI KRISHAN KANT : Mr. Deputy
Chairman, it shows that within this period,
from 20th May to 9th June the total amount of
more than Rs. 4 lakhs have been collected.

If we multiply this 21 days to one full
year, it comes to round about Rs. 72 lakhs.
And if you go into the accounts of earlier
years, I am told that the total amount collected
was about Rs. 36 to Rs. 38 lakhs It means that
if men of integrity like Sardar Jogendra Singh
had been there, the Gurduwaras could have
collected much more money, at least double
the mony, which could be used for hospitals,
colleges and so on.
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SHR1 N. G. GORAY (Mabharastra) : But if
there is shortfall, they will be responsible.

SHRI KRISHAN KANT : There is no
question of shortfall in this It is not a Plan
where there could be shortfalls. I think Mr.
Goray has been provoked by the replies of Mr.
Dharia.

Mr, Deputy Chairman, sir, I would say that
they this question of mismanagement and
corrupt'on in Gurdwaras is a very serious
matter. It should be looked into. It should be
seen that the money that people offer in
Gurdwaras or in Mandirs with feelings of
reverence for God is properly utilised for the
service of the community.

S} ANEET waw g (I9T aIwm)
FOO FA A, @2 A4 FT q@ A%
T FT WI WIT A 21977 |

SHRI KRISHAN KANT : Mr. Deputy
Chairman, 1 am against fraud anywhere
whether in a bank or in Gurdwara.

SHRI JOGENDRA SINGH : I will request
the hon. Member to come and see the accounts
any day he likes.

SHRI KRISHAN KANT : I am glad that in
Delhi a brave lady, Nirlep Kaur took upon
herself the task of seeing that this corruption
stopped in Delhi Gurdwaras and she faught
like a brave soldier till the Government came
to the rescue of the Gurdwaras to see that
honest dealings may be there and better
management may be there.

I would also like to say that the
Government of India and the State Govern-
ments must see whether Gurdwaras have been
utilised for political purposes, for party
purposes. They should not be allowed to be
utilised lor political purposes. We must go deep
into it and see thai religion and politics are kept
separate. This question has to be gone into.

Then, there should be separate Gurdwara
Prabandhak Committees in different States. It is
not that the Pjnjab Gurdwara Prabandhak
Committee should try 0 dominate the Deli i
Prabandhak Committee or the Haryana
Prabandhak Committee. The
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Sikhs of Ha'yana should manage their own
alfairs, (lie Sikhs of Delhi must ruaii®e their
own affairs and the Sikhs of Punjab must
manage their own affairs. There should not
beany imperialism or dortiimttan in this. Mr.
Deputy Chairmin, Sir, I would like the
Government to look into the whole question so
that hence forward some reform is brought
about and the money that is collected in the
Gurdwaras is utilised for good purposes and not
allowed to be used for political purposes. 1
think the way Sardar Jogendra Singh and his
team have been functioning will be an example
to others that hence forward Delhi Gurdwaras
will be managed in a much better way and the
funds of the Gurdwaras will not be utilised for
political or personal purposes. If an enquiry is
held as to how much money has been
mismanaged and how many buildings have
been made by some of the responsible people,
it will reveal a harrowing tale. I would not like
to go into them now. I support this Bill and 1
hope Sardar Jogendra Singh's standard will be
maintained by the coming board and others.

¢SARDAR  GURCHARAN  SINGH
TOHRA (Punjab) : Mr. Deputy Chairman, I
rise to oppose the Delhi Gurdwaras Bill. Many
friends have said that this Bill is very good. I
think this Bill has appeared as a black Bill for
the Sikh community. This is not the first
occasion but in the past also every Government
has been interfering in the religious affairs of
the Sikhs and the Sikhs have been protesting
against it. During the British regime also
Gurdwara Reforms Movement was started
because the Britishers interfered in the affairs
of the Gurdwaras and instigaed the Mahants.
As a result of the instigation of Mahants, a
controversy started aid Gurdwara Reforms
Movement was launched in which 45,000
persons were impiisoned and Rs. 16 lakhs were
paid as fine and hundreds of persons were
killed. In ihat movement, the late Shri
Jawaharlal Nehru was also arrested a: the
Morclia of Jaiton AR a result of the movement,
the Sikhs got their right to vote and elect their
Managers. But the Committee which has been
formed in Delhi has established a new
Mabhantism of the present age. The Sikhs of
Delhi, S lakhs in number, c:jjy their light to
elect their Manager.;. I have proposed a
number of amendments of which the main
amendments

* Original speech in Punjabi.
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concern the follow ing provisions : appoint-
ment of the Lt. Governor at the head of this
Committee which would implement the
policies laid down by him. Apart from this,
according to the definition contained in the
Bill, a Member of the Committee need not
necessarily be an Amritdhari Sikh, I seek to
amend this provision. I have given many
things in writing.

Many things have been said by the hon.
Members. It has also been said that
Gurdwaras should keep away from politics. |
would like to a> k when members of political
parties are rominated as Managers by the
Government itself, how can they be said to
be free from politics. The Chairman of the
present Committee of Sardar Joginder Singh,
who is a Member of Parliament and a member
of Congress Party. How would he
dissociated his identify from this office ?
Another member is Sardar Bahadur Ranjit
Singh who has been a Member of Parlia-
ment representing the Congress Party for
15 years.  The third one is Sardar Mohan
Singh who is the Vice-Chairman of NDMC
and belongs to the Congress Party  The
fourth one is Sar.lar Pritam Singh who is a
relative of Major Harinder Singh, Leader of
the Congress P;.rty in the' dissolved Legis-
lative Assembly.  Similarly, Tikka Jagjit
Singh is the person who once demanded the
repeal of the Punjab Gurdivaras Act in the
Assembly of undivided Punjab. A sugges-
tion was made by Shri Menon that they
should keep away from politics but I think
that when one has the rightto be elected
by votes, any person connected with a politi-
cal party can become a member of the i
Gurdwara Prabandhak Samiti. Therefore, |
there is no ban on persons other than members
of the Akali Dal against their casting votes.
1 think our Government violated Articles
14, 26  and 30 of the Constitution and the
provision made theieunder that the
Government v. ill not in erfere in the religious
affairs of a minority community, has been
ignored. I have proposed an amendment
to the words "Central Government" wherever
they appear in this Bill. If Government's
intention is good, if it wants that § lakh
Sikhs of Delhi should themselves run the
management of the Gurdwaras, then what
was the trouble ?

Our Law Minister has assured that this
Bill is a temporary measure. If it were so, the
word "temporary" should ha e been used in it.
That would have given us some
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consolation. Hundreds of assurances have
been given in this House and nobody cares
about them. Therefore, it cannot be believed
that such a Bill would be brought consider-
ing the fact that they had at their disposal an
ample time—45 days. Such a Bill should
have been brought befoe the House within
this period of 45 days. A comprehensive Bill
could have been drafted in which provision
could be made for elections, and the same
definition of a Sikh could be included which
is given in the Punjab Gurdwaras Act.

It has been s'ated that the Sikhs of
Delhi are agreeable to this. The Gurdwaras do
not belong to the Sikhs of Delhi alone. They
belong to all the Sikhs. Sikhs from all
places, whetheT residing in America or in
England, attended the Convention held on
the 6th May and expressed their views that
the Government at Delhi, the Central
Government had no right to hand over our
Gurdwaras to its nominated members. They
demanded that the amendments moved by
me be carried out in this Bill. In view of the
difficulties which would arise as a result of the
non-incorporation of the amendments moved
by me, I feel t”e Sikh communitv would
never tolerate this Bill in its present form.
It is not a matter concerning the Sikhs of
Delhi alone. Some Sikhs of Delhi may be

happy over it, but Sikhs in general cannot
share this happiness.  Therefore, I would
request the Government that all the

amendments moved by me may be accepted as
they stand and thereby our democratic rights
may be resorted to  us. Today, our
Government is raising a hue and cry about
Bangla Desh that democracy is being crushed
there. But on the other hand, democracy
has been crused in our own country, in Delhi

itself. I wou'd like to submit that the members
who have been nominated on the
Committee, may have a religious life but

their political life is more vividly before you.
1, therefore, reques that all  the
amendments moved by me may be accepted
and the unrest prevailing in the Sikh Panth may
be removed.

{Interruptions)

The Government has stated that the
conditions vas s- ch that Government had to
interfere, I think it was the preemptive action
of the Central Government itself which
created this situation, ."hen Nirlep Kaur
seized the Gurdwaras on the 10th January, it
was this >ery Central Government which got
the gales of the Gurdwaras
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[Sardar Gurcharan Singh Tohra]

opened on the 3rd day because the General
Elections were at hand and an adverse effect
on the elections was feared. When the same
Nirlep Kaur seized possession of the 6th May,
this Government's police protected the
trespassers. The Sikhs of Delhi havs been
punished because they had voted against the
ruling party in the Metropolitan Ccuncil. I
therefore, agree with Shri Man-dal that the
Government has a political motive behind it
and not the interests of the Gurdwaras. The
Government should have a look at the history
of the Sikh Path. When Ahmed Shah Abdali
interfered in the affairs of the Gurdwaras, we
opposed it, When Nadir Shah interfered in the
affairs of the Gurdwaras, we protested against
it. When the Britishers interfered in the
management of the Gurdwaras, we opposed it
and fought against it. If this Government
retains those five persons who have been
nominated by the Central Government and
their Chief Administrators is the Lieutenant
Governor who is a non-Sikh, we will never
tolerate it. I, therefore, once again humbly
submit that this Bill may be amended by
accepting my amendments, and it should be re-
introduced. It has been said that it will be done
very soon but no time-limit has been fixed. It
may take five years or even ten years. Hence,
the Government, the Law Minister should
declare that they will bring another Bill in the
next session. It won't be difficult. It does not
involve much of legal consideration. The
Punjab Gurdwara Act has been in force since
1925. It may be copied and the world 'Punjab'
may be substituted by 'Delhi' and it may be
applied to Delhi. We will have no objection to
it. Another fatal attack has been made on us
through this Bill. Shriomani Gurdwara
Prabandhak Samiti is a representative
organisation of the Sikhs. Its representation, its
central power is recognised by all the State
Governments.

When the Maharashtra Government
formed a Board for Gurdwara Hazoor Sahib, it
included four representatives of the Shriomani
Gurdwara Prabandhak Samiti. The Samiti was
given representation on the Board of Gurdwara
Patna Sahib in Bihar. Similarly, the Samiti was
given representation on the Gurdwara Bada
Singh Sikh Sangat, Calcutta. A Board has
recently been fcrrred in Himachal Pradesh for
Gurdwara Paonta  Sabhib. A  provision
has made
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in that Act as well that the Chairman of the
Shiromani Gurdwara Prabandhak Samiti shall
be the Chairman of this Board. But the power
of the Shiromani Gurdwara Prabandhak Samiti
has been completely ignored in Delhi. I think
it is a conspiracy to decentralise the power of
the Sikhs. Even people in Pakistan give due
importance to the Shiromani Gurdwara
Prabandhak. Samiti. We have been given
recognition in foreign countres and it is the
Shiromani Gurdwara Prabandhak Samiti
which organises religious functions there. I
wish all these provisions to be made in this
Bill. My amendments should be accepted as
they stand and thereby Government should
pacify the Sikhs.

KUMARI SHANTA VASISHT (Delhi) :
Mr. Deputy Chairman, this Bill has come. The
situation had deteriorated very much in terms
of law and order also at that time and probably
the Government had to promulgate this
Ordinance and now to bring in this sort of an
incomplete  thing. But, Dbasically and
fundamentally the Government should never
come and interfere in the fundamental rights of
the citizens and particularly of the minorities,
because this may provide a veTy good excuse
to the Government to say that the sitnation was
so bad that the Government had to step in and
so on. But this is too much of a temptation for
the Government. They may also be anxious
practically to walk into it thinking that they
have to save the situation. But this is a bad
thing for the Government to do and is equally
bad for the citizens also. Therefore, any
interference or any taking over by the State or
interference in the religious affairs of the
minority communities is doubly bad and the
minority communities particularly should have
the right to manage their affairs as they like and
as well as they can and they should also have
the experience and knowledge to learn how to
manage their affairs. But the Government will
also appoint members in the name of minorities
particularly who would do work that is very
suitable to the ruling party or the Government
or whatever party may be in power. I find the
Government is in the habit of using the
representatives of the minorities practically as
their spokesmen in such matters or practically
like show-boys, if I may say so. It is a bad word
and it has a very bad coanotation. But it is
also a word uery
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correct and suitab'e, because it does show
exacdy where tie represen'atives of the
people stand and how far they are used as
show-boys and used to manage their affairs
and various other things to suit the Govern-
ment's programme and purposes. Of course,
their programme;; and purposes may not
always be bad. Bu:, those who are particu-
larly the representatives of the mincrities and
who are considered so should be given
preference over those who would also be
religious men and will run the show accord-
ing to their sweet will. That thinking is
wrong. If the Government wants to appoint
its own men who are primarily party men
who will be their men and so on, that
thinking is wrong and the thinking that they
should be appointed so that they would run
the affairs of the minority community as the
Government waDts them to do is also wrong.

3p.M.

Secondly, my suggestion is that elections
to this body should be held as early as
possible so that this ad hoc committee or
whatever it is does not function for a long
time and people are allowed to function and
manage their own affairs ir, their own way,
and all the minorities ha\e freedom to
function as they like.

Sir, I would also like to point out one
thing more. When they brought out the
Ordinance, maybt; some trouble was going on
; pesubly they were taking possession of
Gurdwaras and so on. As a matter of fact, I
think, every State Government or every
Government functioning on behalf of the
representatives of the people, whether it is th;
Metropolitan Council or State Assembly or
the Ministry or the Chief Executive
Councillor of Delhi, should always be con-
sulted by the Central Government. They have
had time to consult the Lt. Governor of Delhi.
How is it that they did not have t>me to
consult the Chief Executive Councillor of
Delhi J You could mike one telephone call to
one gentleman and one telephone call to
another gentleman. That would have taken
care of this problem. The idea should be io
consult these people, no matter what their
party is. You should give them due
recognition by consulting them. Of course,
you are free to reject their advice. You are not
bound by their advice. They
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have no authority to impose their advice on
you But in the interest of democratic tradi-
tions, you should consult these representa-
tives—those who are managing the affairs of
Delhi—in such matters They can give their
own opinion. You are free to examine that.
Vou can accept it cr reject it or modify it or do
whatever >ou please. But your habit, your way,
your intention should always be to give them
du: recognition. You should not just ignore
them or bypass them—maybe, under urgency
for lack of time or whatever it is, I am su'e,
being in Delhi, you would not be that much
short of time that you cannot make even a
telephone call to these people and ask for their
opinion. You are not bound by any means.

Previously, the precedent has been that the
Lt. Governors also, or even the Chief
Commissioners, used to consult the repre-
sentatives authority in the Delhi area, even in
matters which were not directly their concern
like general adminis'raiiou or law and order or
such other matters as Police and so on. Even
on such questions, these people were always
consulted. So I do not see why there should be
a slight departure in this practice in this case. If
you did not consult them on account of the fear
that the Jan Sangh would exploit the situation,
the Central Government in their own judgment
would be able to give the correct perspective to
the Sikh community.

So, Sir, I feel that they should hold elec-
tion as early as possible and hand over the
management to the Sikh people, and not to the
Government people.

MR DEPUTY CHAIRMAN : Shri Akbar
Ali khan.

SHRI AKBAR All KHAN (Andhra
Pradesh) : Sir, but ‘or the speech of Sardar
Tohra and some connection that i had with
Guru Govind at Nanded (Old Hyderabad) I
would not 1 ave ventured to speak.

I would say. Sir, that in such a matter the
Sikh community should have full control. I do
not think there are two opinions about it. But
there are two things : One is the performance
of religious and other things : the other is the
management of the funds that are given to
these 'gurdwarns' and temples.

Sir, many a time these matters have
arisen, and it has been found that Govern-
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[Shri AkbaT Ali Khan] ment control is
comparatively better so far as the finances and
their being properly handled are concerned. I
can essure Shri Jogendra Singh that there is no
intention on the part of anybody that we
should interfere in the affairs of Sikh
Gurdwaras. We only want to see that the
amounts deposited or offered in the Gurdwaras
out of devotion to and affection for the Gurus
are properly accounted for and properly utili-
sed. That is the only idea with which we arc
concerned,

Wl ArzaT garg gt o 1t s not
always correct, FFTq q&; T Fama»
feara a & @ @ AT F@l wrd
HIETET 8 )

SHRI AKBAR ALI KHAN : That might be
; there might be exceptions ; I do not deny, but
generally my experience is that the finances are
looked after better if there is some Government
control over them. The other thing I would like
to say is that Government should bring in
legislation as early as possible so that all the
suspicions might be removed, but at the present
moment | think there was no other alternative
for the Government but the promulgate this
Ordinance in the interests of the Gurdwaras
and Sikh people, and I join my friends in
paying my tribute to Mrs. Kaur and Sardar
Jogendra Singh for the good work they have
done in this respect. 1 support the Bill which
has been brought to replace the Ordinance.

ot 7w fwoite (397 939w) @ s9-
aumfa sit, a8 N F2gw @R amA
wrar &, TR e # #yr war  fromi
az um 2 feen 1 fae & ot g
qaﬁaﬁgf‘aagaf‘ﬂ‘f% arzs sroay | &
wa W o frare @ g fFoarfaw
geaqusil § AR F ZEAAT A wIAT
arfew w1 aifas weqrei av a1 5@
FY wraa A 87T § qE0 quAr aifzo
g aneaT fag st 4 uw ama w5
fir gw aga wex igd & f5 ag #1ga A

-7 am 2Y wra BY% gw wE faeRard
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¥ gEaT AEA & AT ST W gu gumd
fawil & £, s9%1 gq yrardl ¥ FE-
Wi Al S § 0 Fa w g gw
oF arg ME #rs qumafy «@1, fF oF 2w
frefy &Y 2t @1 zma gor dY sEA
TaT, At 7 af, ag A1 "mE ar T
gf, wax wYa F 9% im fawr ag gu
gaT | & A7 7T e, Syt gu, &Y T,
afir oY F gx a faar ) s @@
F forr o8 omem oz 9wl AR A
qeAIT S fag &) gv qramr U
FT JATHT TATAT 927, AV AN @ATH
Fra guft 1 aare o 9z g a3t faware
pordapar gy wm g W S
T A T FHI A g q 90 )

st watizay www fag (fagre) @
FEMT 9% arad Iy )

it e femre : g=ar sael s5fgu
ar i gz us FI I fr RSt v g
€ 3ga F9 § § AT A1 I9 A A
HIET 7 9T, A9 WEG AT |

gadl am A AR wE—al
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wage & 1 & fafeaai w7 wagr gar A1
dzT @Y9-9919 FIH TGN, GAW0 A
F aar ML wifE w91 s g,
Fel a8 WS T qEGIL AT A Gl 1 FlA
sng odt @ wer wifzai ad & W
ugdaTa Ay §, agr anfear ag
& AT 3ad W EELEAG! & | (Interruption)
WAL AIHTT IT #7125 A1aT 78 ) 8
AT IAF FEATET Mgy )

gt g9 wredl 7 afga fadw Fi
w1 aga aargat 4 gE it et
791§ 37 H =T qvar & | w07 qve
7g & f faw aw@ 8 awarT vk 93% 0
qTHA 9T T JEETT g7 wasar frar v,
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AZ UF WA 0T ATET FT TR AT,
TH AT ueT wEY § T8 AT GCHIT AT
T wi wee W # ifte § FmAr
wifed ar | waT TRF s aifafw o
TfY | §OETT A Wl OF  Fga @ifd WY
wETqT &7 9% 41, Ial T sifafaa
zmy am frm wd aifen ag ar e
TeET Fuv apFiEgra w1 BRI A
A, mn7 gan s Ayl #@y efawE ag
Srgr, aa N zeE) g oEwA W
sifer a1 v owomsAT a=E & fAg
IHEY oy qrg § aer =fpu ar M |
AT 7 ool mgd A A vEA & AT

[16 JUNE 1971]

33T 9 FILY F A7 FT geaAr F7AT |
arfed qr 1 ’

qrzI TEE 4T sy faEraa oy
Y FATY @A off 71 Y forwraa 4,
& a9 =faw svar g

AUET 41 AfiEdz AT R Faer
F7a & fam zrem faar, Afsa S A=
Tifeen st 2 a1t saar wdagfea
Fifae &, 97 a3 F7A F AET @Y
faar 1 7 €% uwiEagfea Fisfaeac g
g oaa g war a2 f gegy & 4%
Tt [IAT glar & M7 qfafzew F gar
@ g | gE A1 Ag WIgH T@N T,
zafar g% a7 999 & 47 =TT Az g1
Fm g fr b M AH R FF oA dwr W
a4 Fra 71 area & nfaferm 0, fas
3% d2d g2 A AT A ALG H WA

wfan qrif 2% cifafz# 7 a1 a5 &@
7\ gAfAT & TEAT AT R IR 3
fr aare snez fag 919 aF @@ v
FaTda &, 3 T4 aF w1 A 5 oag qar
q darg Ay Atz § a9 F AR T &
7z G feedt A @l difafmw § as
T 91T |

ot v oz 0 M2 F ATATATE
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WY qaw felt g A FErT Sy
97 fagary @1 A & g8 @t FAT WEAT
¢ 5 ag Gar Nfaform § = 1 ), s
fam avg & ootra awwre fdr W Wy
TY A agf g§ 30y s aqar & f5 o
TIAEr T 90§ R A &7 weT

off goy 1@ S A ow Fra A9
waATArs 377 5 g/ Wt qwgri &
T FIA ATAT F40 K 57 g5 § &
ag faeedt & gl a1 7 zeAww 57 7
AT AT AT AT AT AT AR AZ 3G
wi fear s 6 famr qagre &Y faash
HaEAY 21 &7 74 I34T 457 A= 57 5w,
37 a1 fag sz £ 0 srwed gnfr ag
FHY &2 § Tg Ol 2l WY R few

| Y gE STy A A g afe R

TR A TS AT AAATH G T B, A
e 7 ag fEm s oAz f
faaet a1 o 5 & ow afe g,
Tl fadmfn e camw A &
&7 4 uF wiF feem arer & omiw sy
T F AT AT AT EATE
Al FAET A FFAr 3 THa A gfeiwe a9y
TITE AR amr agidz of dfawm
AR FEAT
(Time-bell rings)

mfar § § 0% 917 72 T @eq 73
Far 1 & arfedem & qaw 5 ey gy
ATEAT § 31T 97 FgAT ATEAT B f g
sfamrs #Y 29 & fr e 71 A s
T fam foir § v 2 andt & e
fas w7 Bl 1 9 & A Swaqie
Té e Far ag gmry fair 3afready
A A T T famg g ad
9 ? 9T ATHIT A7 AwaEAT 2 F s
affedi & @ farAEe AE E Ay zay
samr qEn fe A A zad A A
TFEAT B oATE FY mTh @ ard i

T F i T A A Ar WiEy O
wvrT A fiog BRlY ofr seel & 45
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[y wivirz fag)
s, fredy sl & 4w § 43 917, 3
aFy guary %% woa faw 9 famm
FTAT AT E | Al A AFA F OFE Y
AR AIFT qtg FEfagy &1 A W
Y wrFTAFAT TE 97 | WAL uF &Y wEd
FT a1% gar fad @17 &7 g@re e
feg st o ; ®aifs  sad $afad g,
Nefaafad) g s 7 aqf gauam v
and &1 Ay & ag =g fF gz @t woE
F F97 qrEf ars’t &1 915 &, FEAT qTHA
T FT ogawh P w5y s
A & aga & am faar enfg
gu WY @1 Sy # 1 W@ wAgedwrel g,
arq fafzam § 93 w€v W@ §, g7 9
a8 A1 9T AF SUT WA AW A8
S AT FNg 9T G 2 wy of
sitiez faz amea a7 Fredardr & fr oA
AUAT W g0 G@ § wewm & foag
9IS IO FIT & g2 wtw | & ag o
TG i asira wifedde Wadl & gawr
TEHIA AT AIfgd | H@R Age & 97
a1 agan fear & fF zad wwg ¥ gadt
At gk & W ag ad awemn 3
fF & frmar g | @ & ag wgm fs
sitaez fag ot svdt ea & garfas as
FA FT FMaT FH AT A2 9T FFA
79 FY Fife 7EY #0192 w5 W
agi & &% @1 fgama adf @WE a9 a%

argr garfaa arfefrre a8 faar o
agxar g |

st qegm  fag gerier (990) ¢
f <t Frcia arga, faa gama § aer
 ag sfevem st fpar § swa @@
gem A wic & wwwar g f5 398
S AT & am fear, ad v agt 8
el 21 AT A7 guy aga @Al gl |
wafan & swwar § fF aow 7wt
Fvasd ag € faar § )

[RAJYA SABHA]
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g fam g7 7% fom gafess wid 7
aageE L, F A g s oo oawr §—
aufssrsr Aeaw #1 @1 47 w19 7w faq &
feems ar g& 9 & @@+ & fawrs @0
gl s g fad oz sz fam b
THTET WITH AT @ g 0T IEN R A
& T & ferg gz anfeasg srdy fwar )
A g0 fRar wEdiz ¥ 7 wEE
s & O faar o e g ar fea,
ag H WAH W AL HTAT |

# wwwar g B @ef samr st
AFLNT WY 3167 2@ TEF A FT 8 1 &9
T3 FAFTA @ 0 Al FW FT @ & HA
T T gt gafsaw weEe e
ATga IAH @49 gAh gT arEdr § I
gk g A geie g R F Feft O
TFHTAT & T A E AT Aq@A, WAL
AT IAFT AFAL A T g4 9 Al
gé 1 7z yegr e gadz 1920 @
gE AT | 1T A8 qF gAT @ H A%
- T Frar §Aat 9 97 ) fadmfa
aFA & FT F SA@ §F A G,
fordmfor qegrr wEwAs FHE T o §
ST A =0 g A fet At arfue
aqTfeet s aeq &1 g dr 41, fad
ferat & sreamIT wgd & ag o @1 g ) A
g a5 & 2 Ay 2fuum & osw &
fagaht w93 & amaie & g=1% § froar
gom at ag w4 5 ard fam ww
o§ qade ¥ g6 &\ T U A )
Gyt dxwser wfan & g fF
firr < yeaTer few s gade war M
firm aeg TEET UAT AT |

gl Fg wrar g 5 8w W
gaw § g4 mifeng & sfwo @t
awea ¥ Y famm o &Y &, gE @)
ffara § 92 < aa &7 TEW AL
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Fifs § 20 7 39 wEHz ¥ Arg-ag
721 g | wifae fafewr wEd sy oA
f <Y egrar A A WA ag fegr A
aFar & a1 W=y artag ¥ g R
# 0w st F1 915 F@TE, afvw g
NFAHE FF O F AT a9 Aqy ar §
grg A g, §arf o AWA A1 A
A g1 A I\ A A mifeai @ ag
o7 THAY arevd A ogAa fe o4 arfeat
e, oF A A fag A el w@iT
o gadt arEf | gady gt At f &
ZATC FTH @eW Z1 AT, TEITA GATL
ET 1A IR L, AR A Ay wen
7 fr g a3 7oErd F) AR AT 8,
fergear @t sram FTmr &1 & AT
arar fag &1 wEd dvEv FT AEEME 4T,
s T Far 6 geFr A3 [mr Al
aTTE FUAT £ | A g e & f
s qifafza & qegrr wafedi £ fEar
Fa =l ay w@ Far wfgw | & gFara
FTAT § 2Nggr Az A ¥ A w1 fF
ga aifafzas gl #§ o @ § ) 99
& yewrer dazd o aqr @t faaR aEfeaz
fagféa 579 & fou s @ 39 7as1 =
THRIT & AT § g9 4, #EifE ant
sz gt fradt 4, fEFfET 739 § g
qfem awg @ 97 | gw TET A @
a7 3z fafem «ws g1, IWH W =W
FTAT 47, W4 IHAT 929 T47 3, 79 98
79 7@ & A g% I agai aw fw
foaaey 3 ga gegrdd § Gifafz w0
Arar gaar & @Eara g, e
gifafzaw & 37 WH FEA & FFAH
2

AFI FEA AT AA T & | T
qeeT agT fAeT AT A JEETR 9T wer
fpar a1 g7 SpEr A A W g fF
Aare o § wwETS ga A, TEAHZ T

[1, JUNE 1971]
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afafa 7 oot @Y, w8 zaw famr %
TEFTY GA AT | 7T I 3@ § 48 I
&t mar | T g gy mar & 7

ava qeaw fag Ager : @ a9
Y aroff Y oY ) qgeflt 2w TEATER EEi
ardt 7 AT gad qw w4 @ a0,
ST AITET A1 S A w1y ?

st qewm fag waifer o am A
dreft & f6 9w 2% qemvw & saeat A
am i 7€ A, gafan wEdiz @ gew
ferar, gfer #1 gar faar

avare geaem fag ga ;o & ag
faaet 77 @1 g fr el 7w 58 w9
q gewEred 11 A A TE AT FHEY
FALY A ITEAETEd 41, Afeq qger IE
oy " frar gl oA
TR A AT F AT gAad IO
fadr 78t amar f& aoF faems foe
FIOqaT e § fagai 7 Az fa
Edl

a@rR AT fag dwEwd 0 zad
T gTE FIE T AT ZWT )

avae qrawm fag Ager: 7€ 72
F1 daar 17 af 21 gum

arze vyt fag dwgwd : erd
N q FT FET )

qeare qeaem fag Sigen - § A4
aas@ar g v 10 saad 1 gearw
drasts arfgg 0 39wl 7w
frar ar 91T w3 faeelt T wEeETw
FHEY A aeEATER A A1 WU IWF! AHIA
faar sitx w2 6 wf 7t awfagi & fod
Feo & fawre aoaAra & ar areT g
HIET | 97 goae A arer 4, gafed
o W e ar W oaw § oswEE
wrod fasrs 91z far faeeft wrdiiew %

gerar fag | 39 FE YEATU ST | g@ A wAfEd s adoan o
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#t gega fag gaifee : sma am
ag & fr gady awr awr T @ faar
fr feelt % ot fom wid & 7 |y Fawdiz
¥ fretrs 2 |

weare geava g Ager o AT
Tz & qgi wF A § A8 R ar?

ot qega fag garleT : & ag awwar
gﬁ;aangrﬁ#@rmﬂﬁ?ﬂrf’raﬁﬁﬁr
gt s ar et oy fam & svee adi e
fapelt swra & siEer @f fer afer &a
7 gAY adw a1 o wegr gur fF wow
weh Gt g fawrar | FRT A gemAr 6T
AT AE g | S gAEF A1EE 4 I A4
& war g0 Fga FrAT 9@ § afed § 4
w&Z Fgar g frag o gaEa g fF =
AR e § AT T HIT IgA AT T
anTan fFar |

T qF @A A FI ATd Fal WL,
fodmfor qrgra gavas ST & WA
A AT g E Al IAR AE AEAT
gorar g, oo #r fefy #faae s
& A1 IHA FNE AT ARATFHLAT & | THI
atg & g W any famr s fr 92 o
greit fas & sien fF gwie wedt wghag o
Fg1 AT Jy7da T 07 gagy ardz A
o g f& ag Wt = Anl am
g mix wfs smw 5@ & fag &
mfsda a1 45 faa & @ e
F AFA AT SE AT | IEE ATE ATq@
Hoara & &, 99 H, @940 A9g @
uF Weafra e a9 sEf, S 9
& far sifaw #gw et SuR
fag sifasr 51 w9l & sz amd
1y |

UF WT §A @ A g T a3 g
T At AL agar | wlay & 42 F%7

[RAJYA SABHA]
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AT KT A AT @ | WIAT UF A%
wedl qa £ 5 faa 37 ifedom =@
Faer & w7 € & | g St fag & aar
ffemgagaeara fam ¥ & W
Fere iy et Tl ard ) wE Ay
¥ sirEieId 21geT 9139 34 § A1 gqE 3
T WALTST TGl & WX IAFT T2 TGO 2 [
AT A1E & FEa a4 gaal W1 ST 9uE
garfas @ srfgd sifs dar & ey
oFz § & a1y ag 7 ardr grar for @
AT AT 9T WA 49 A% | § ar 4% g9
0% a% fam &1 za fpdfiaa 9 a1 727
v e anwa g | v Wi ZiEE
aTEa T 4T 9T [T Z W gaw
aigiz W & el & weagem W
araeT 81 Al Rue qonfr sey g
o wgrEa § fa & qwwar g & oanEi
Aaf afew FUSH @ o7 § S ogwrd
q9g A A7 Fy T8 v ) b arg
%o @ fam & A gad fadfm w7 §
wfal  agar  gEETO UAE o1 gaIe
T H g4 41, 39H gurza A oS
azemTa fam § g9 o afayz fem
ST ZATET @ A% |

zafan g fearddzar @1 femddz
T A w1 aare w1 R ogEEr o
fedsizgm fuar srg aife a7 auw f aw
wy, A1 gardy fadt @ fawama & oswEr
far oz dw¥iz & §t 79 7 39 T@a
ey § AT IAn A gare fzear 2

at smaedy wa1 anEs (fFg7) « g
arfgu T |

= qege fag el 91§ g
Wumaremgiaw@w g f5 @ aaq
& AT AT A T a8 & fe
T Aifeda F1 03z I w9 4 Wy w7
TH %1 W7 fmar s 1 #F ot w9 g A
uF waewz G €, wifs N W gga
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A A, IuE q@eT H [EAAT & arg 4%
I a3 getz fefEgmEm 99 W@ R |

fzedlt 4 & Zaar 7 5 stga1 o1 arfaar
A3 faaar | T3 § 93% 7% % @
ST # ) Azt qE FAaggT @Ear wrad
AT AT & | 30 THAN § UE a%7 =gl
ATEA T A% ZTFAT A1 F A F A
ZAT 2 | ZOw wagr Azl & Ao A
EE|
a9

s |

w23 FIA, UF T2 AT FT1H
; qaen & fag ot

q
Y
-
e

A FFEIE
guzdza fqi 3 1 W17 qad a9 ag
w =4 fam & e a w5 fos adr
f mor
fag #eomma s fas as 0 21 0 ar
fa wiazie faar g @ f5 sad gz 9
aifasra gEr Fif fw garfag "/ 99

qrar & | 7z F1faT oaaw 319

F LU

W32 SEIq E1 al T80 add d T
wear for 97 e gaw far e
g7z aai 37 am aifs faqar sedy @

qFh TagTal o1 £ 4

Al & a7 7T g
gu afafaigdi 5 gra & w g DT 9
Ft fawaT 5T 21 wid | qfaqz aqdq< #
ST AT WIS T (AR fRAr g At g At
AT 98 1 FX o gh g3 fF
usfafasgaa F 4 aadrei g€ 8 1 AR
FAT f6g A1 0T qogr AFE & IAH
nzfafaezes g iz frar amr & faas
fer 712 ag «1 779 g awan fr 3z fqa
A E A arasz M g A fam o
ST UF U= THOT W E | Al 5T WERA
F oarg ® AT FRAT WA Ty
ez 4 v wq B 91 feagr oaw 4
aFq &

al AT4

SHR.I H. R. GOK.HALE : Sir, I want to
make only a brief reply to the debate. I narrated
in my opening speech the cirum-stances in
which the Ordinance had to be promulgated. A

[16 JUNE 1971]

situation had arisen where there were
internecine  quarrels  within  the  Sikh
community and there were attempts,
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at least twice, to seize occupation of a Sikh
Gurudwara. Matters had gone ta the Delhi
High Court. Ultimately even the hon. Judges of
the High Court were constrained to observe in
their judgement that they tried their best to
bring about a settlement between ihe two
parties, but they did not succeed. They,
therefore, made two suggestions. One was the
regular procedure under section 92 and the
other was adequate legislation to meet the
situation.

It is knoA'n that the procedure under
section 92 would cause inordinate delay and
the immediate requirements of the situation
could not be met by such a procedure.
Therefore, this legislation was thought of and
as Parliament was not in session, an Ordinance
had to be promulgated. I also mentioned that
the Bill has taken adequate precautions to see
that there is no interference whatsoever ; in
fact there is a specific clause that nothing in
this Bill will be construed a? giving power to
any authority to interfere in the religious func-
tions oOf the Gurdwaras. It is principally
directed for the purpose of managing the
secular affairs of the Gurdwaras.

Members have been kind enough to bring
to the notice of the House how things have been
mismanaged in the past, and even . in the very
short period in which this Board had functioned
a large revenue had been gathered and if that
process continues for the future, I am quite sure
that Members at a later stage will be satisfied
that great benefit is caused to the Gurdwaras by
the appointment of the Board for the interim
period.

I would only ¢ > uent myself by repeating
again and agiin this assurance to the House
that it was never the intention of the
Government and it is not the intention of the
Government, as is found in the Bill, to
interfere in the religious affairs of any
community, much less of the minority com-
munity. It is a temporary measure. It Is not
intended that a nominated Board should
function and control the Gurdwaras for all
time to come.  What is intended is that an
adequate and proper legislation should be
initiated as early as possible, within a
reasonable time, so that the Sikh community of
the city are given proper representation, j so
that  their  elected  representatives can
ultimately take charge of the management of
these Gurdwaras. It is in the very
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nature of things not possible that an exact point
of time can be indicated, because the
suggestions as to what should be the measure
which should replace the existing measure
should come not only from the Board but also
from members of the Sikh community which [

can assure the House will be considered before
the new measure is taken up.

Some hon. Members have no doubt tabled
some amendments. I would request them to
withdraw these amendments. Particularly with
reference to the suggestions made by Shri
Gurmukh Singh Musafir I would say that
they would certainly be taken into account.

MR. DEPUTY CHAIRMAN : They have
not been moved yet.

SHRI H. R. GOKHALE : I am requesting
them that they need not move them. I am
suggesting that when a proper measure, a
substantive measure, for this is bought,' all
these  suggestions will be taken into
consideration with great care, and whatever is
possible will be done, if found necessary, io
alter the definition. Today the definition of a
member is wide enough to include the Sikhs
and proper precaution is taken, as it has been
mentioned, to see that leading members of
the community are appointed on the Board.
A majority of Members of this House,
Members of the Sikh  community, have
already supported the Bill and the Bill has
received wide acceptance from the Sikh
community. I have got reason to think (hat the
city Sikhs have accepted this measure with great
pleasure. They have said that this is a welcome
move to meet the emergency which had
been created by the law and order situation.
1 would only say that as early as possible a
new legislation would be brought. 1 would
request our friends on the other side to
withdraw their amendments because 1 have
studied them with great care and if one were to
accept those amendments, the whole scheme
of the Act which is'intended to be brought

into force would be mutilated and it would
be impossible to give effect to this measure. [
would request them with all humility to

withdraw the jmendment which they intend to
move

o wREEt gaE qrRE o aafi-

[RAJYA SABHA]
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ot ggaarafy : w7 aiF @ 5@ .
7, w7 Fr wfefedem gy § )

st smawEt sarg araw : oF dRE A
AT 1 A sgrvEd R T
& ag wremfeht & fefoom & gTTfEaT
TET FeaT g & A F ag s Agan
B owrom dofedt & feforma
ZifRgT AT 3faT qawd F 7

SHRI H. R. GOKHALE : If he had
listened carefully, I said we would not like to
interfere in the religious affairs of anybody,
much less of a minority.

i

MR. DEPUTY CHAIRMAN :I am
putting the Resolution moved by Shri
Advani to vote. The question is :

"That this House disapproves the Delhi
Sikh Gurdwaras (Management) Ordinance,
1971 (No. 9 of 1971) promulgated by the
President on the 20th May, 1971."

The motion was negatived.

MR. DEPUTY CHAIRMAN :I am
now putting the motion to vote. The question
is :

"That the Bill to provide for the better
management of certain Sikh Gurdwaras
and Gurdwara poperty be taken into
consideration."

The motion was adopted.
MR. DEPUTY CHAIRMAN : Letus

now take up the clause-by-clause consideration
of the Bill.

Clause 2—Definitions.
SINGH

SARDAR GURCHARAN

TOHRA : Sir, I move :

1. "That at page 1, lines 8 to 10 be
deleted.

The question was proposed.

MR. DEPUTY CHAIRMAN : Amend-

ment No. 17. Mr. Bhupindar Singh. Do you

frama EIEGH '§' | AT9AT IA-EF g Uy Wwanttomove it?

T Fg A |
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ot 97 Tag (d9m@) : & zo an
P fafree amgs @ oF el S
' AR g A g fr ogw faaer
ot wefore &Y g sa¥ Sew w0 A,
B9 TSI 9av g & fo¥ waw 9ra
TE TEAT ATy §, 7w gy # fr s
st St 2 am waem wY | afEd qO
FEAT &, A AT 47 A # oAy s
79 A @0t & famr § o 2 Far oar A
foraar zrew winm 1 s W R
g am =i Fw PR owr @ s,
FET E1 ST, |1 g1 adedt gl qrdl
Y g iy §, wv difgza W a9
Stogwr g 2 oare @ F, WA
WA AR wgrer v A, wEEA A
ffeas @@ & 41 g9 gady agedr 21 70
arfF faet & feefv fren o1 e fireiiz
T 72 A fF 1wy FeA AR A A
far 2, arer ez g faar 20 wafag
T 9@ar § v 9 F9 T ATL { TR
T qUF 7 vzire gy o, fer § Tawl
arfaa & & o

1

"y,

MR. DEPUTY CHAIRMAN : Do you
want to say anything on amendments Nos. 1 and
172

SHRI H. R. GOKHALE : No, no,

MR. DEPUTY CHAIRMAN :
question is :

The

1. "That at page I, lines 8 to 10 be
deleted."

The motia'i was negatived.

Wt gy fag . & 7391 § § @A
FuFzieE A1 faagn 9T 9T g, 9
A 1T &1 7g A 3 2 |

[1b JUNg 197

SHRI H.R. GOKHALE i I have
already given the assurance that it will be
within the minimum possible time.
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T WgFdt qa17 q0@q ;. AwA, o
qrEAET A7 % § 5 o fama
T F TZA § w7 I

Amendment No. 17 was, by leave, with-
drawn.

MR. DEPUTY CHAIRMAN :
question is :

The

"That clause 2 stand part of the Bill."

The motion was adopted. Clause 2 was
added to thi Bill. Clause 3 was added
to the Bill. Clause 4—Composition of
the Board

SARDAR  GURCHARAN SINGH
TOHRA : Sir, I move :

2. "That at page 2. for lines 34 to
39, the following be substituted,
namely :—

'4(1) The Board shall consist of 21
members from the Union territory of
Delhi duly elected by the Sikh voters of
Delhi'."

3. "That at page 2, line 43, for the
word 'nomination' the word ‘election’'
be substituted."

The questions were put and the motions
were negatived.

MR. DEPUTY CHAIRMAN :
question is :

The

"That clause 4 stand part of the Bill."
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5—Disqualifications

SARDAR GURCHARAN
TOHRA : Sir, I move :

4. "That at page 3, line 1, for the word
'nominated’ the word ‘elected" be
substituted."

"14. "That at page 3, after line 11, the
following be inserted, namely :—

'(f) if he is a patit ;

(g) if he being a kesadhari Sikh, he is
not an Amritdhari ;

SINGH
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(h) if he takes alcoholic drinks ;

(i) if he cannot read and write

"

Gurumukhi'.

The questions were put and the motions
were negatived.

MR. DEPUTY CHAIRMAN The

question is :

"That
Bill."

The motion was adopted.

clause 5 stand part of the

Clause 5 was added to the Bill.

Clause 6—Resignation of Chairman
and members

SARDAR GURCHARAN
TOHRA : Sir, I move :

5. "That at page 3, line 13, for the
words 'Central Government' the word
'Board' be substituted.

6. "That at page 3, line 15, for the
word 'momination' the word 'election' be
substituted."

SINGH

The questions were put and the motions
were negatived.

MR. DEPUTY CHAIRMAN The

question is :
"That clause 6 stand part of the Bill."
The motion was adopted.

Clause 6 was added to the Bill.
Clouse 7—Removal of Chairman and

members
SARDAR GURCHARAN SINGH
TOHRA : Sir, I move :
15. "That at page 3, for clause 7,

the following be substituted, namely :—

'(1) There shall be a Judicial Com- j
mission consisting of three members who
shall be be Sikhs appointed from time to
time, as may be necessary, by the
Central Government.

(2) Notwithstanding anything con-
tained in section 92 of the Code of Civil
Procedure, 1908, or in the Specific
Relief Act, 1877, any person

[RAJYA SABHA]
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having interest in a Notified Sikh Gurdwara
may, without joining any of fiw other persons
interested therein, make an application to the
Commission, against Board, the  Executive
Committee of the Board, or the Committee,
or against any member or past member of the
Board, of the Execjtive Committee or of the
Committee, or against any office-holder or past
officer-holder of the Gurdwara or against any
employee past or present of the Board or
Gurdwara in respect of any alleged malfeasance,
misfeasance, breach of trust, neglect of duty,
abuse of powers conferred by this Act of any
alleged expenditure on a purpose not
authorised by the Actand the Commission if
it finds any such malfeasance, misfeasance,
breach of trust, neglect of duty, abuse of
powers or expenditure approved, may
consistently with this provision of this Act or any
other law or enactment in force for the time
being, direct any specific Act to be done or
forborn for the purpose of remedying the same
and may award damages or costs against the
person responsible for the same, and may order
the removal of any office-bearer of the Board,
Executive Committee or Committee responsible
for the same and may also disqualify ahd
member of the Board, Executive Committee or
Committee thus removed from such membership
for a period not exceeding five years from the
date of such removal.

(3) The Board may make a similar
application to the Commission which
may, in like manner, dispose of it.

(4) The Board or any person
aggrieved by an order passed by the
Commission under the provisions of
this Act may, within 90 days of the
orders, appeal to the High Court'."

The questions was put and the motion was
negatived.

MR. DEPUTY CHAIRMAN
question is :

"That clause 7 stand part of the Bill."
The motion was adopted.

The
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Clause 7 was added to the Bill.
Ciause 8 was added to the Bill.

Clause 9—Meetings of the Board

SARDAR GURCHARAN
TOHRA : Sir, I move :

SINGH

7. "That at page 3, line 32, for
the word 'Administrator' the words
'Central Government' be substituted.

The questioti was put and the motion was
negatived.

MR. DEPUTY CHAIRMAN
question is :

The

"That clause 9 stand part of the Bill."
The motion was adopted,
Clause 9 was added to the r:Il.

Clauses 10 and 11 were added to the
mi.

Clause 12—Duties of the Board,

SARDAR GURCHARAN
TOHRA : The question is :

LNGH

8 "That at page 5, line, 5 for the
word 'Admin strator' the word 'Board'
be substituted."

The question \ras put and the motion was
negatived.

MR. DEPUTY CHAIRMAN :
question is :

"That clause 12 stand part of the Bill."

The

The motion was adopted.
Clause 12 was added to the Bill.
Clause 13—Creation of the Gurdwara
Fund.
SARDAR CiURCHARAN
TOHRA : Sir, I move :

9. "That Kt page 5, line 12, for the
word 'Administrator’ the word 'Board'
be substituted."

SINGH

The question was put and the motion was
negatived.
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MR. DEPUTY CHAIRMAN :
question is :

The

"That clause 13 stand part of the Bill."

The motion was adopted.

Clause 13 was added to the Bill.

Clauses 14, 15 and 16 were added to the
Bill.

Clause 17—Power to make rules.

SARDAR GURCHARAN
TOHRA : Sir, I move :

SINGH

12. 'That at pages 5 and 6, for
Clause 17, the following be substituted,
namely :—

' 17. The Board may make rules to
carry out the purposes of this Act'."

The question was put and the motion wai
negatived.

MR. DEPUTY CHAIRMAN :
question is :

The

That Clause 17 stand part of the Bill.
The motion was adopted.
Clause 17 was added to the Bill.

Clause 18—Power of Board to make
regulations™.

SARDAR GURCHARAN
TOHRA : Sir, I move :

SINGH

13.  "That at page 6, Ties 12-13, th«
words 'with the previous approval of the
Administrator' be deleted.”

The question was put and the motion was
negatived.

MR. DEPUTY CHAIRMAN: The
question is :

"That clsuse 18 stand part of the Bill."

The motion was adopted.

Clause 18 was added to the Bill.

Clauses 19 and 20 were added to the
Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
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SHRI H.R. GOKHALE :
move :

"That the Bill be passed." The

Sir, 1

question was proposed.

SHRI A. P. JAIN (Uttar Pradesh): Mr.
Deputy Chairman, Sir, I take this opportunity
to pay the highest tribute to Sardar Jogendra
Singh who has been managing the Gurdwara
so well. He has esiablished that it is not only
the younger people but time-barred people also
who can render true and efficient service. |
hope the Government will take due recognition
of what he has done and give him another
opportunity to serve the Sikh community.
Furthermore, in appointing other members of
the body, I hope the Government will take note
of the efficiency which Sardar Jogendar Singh
has shown and at least on this committee it
will appoint men of advanced age.

ft aaw fooe . oF g9 FETr AEl
? FA9 OF (ST AEATE | WAL
A1 & ag wwwar a1 fr qfs a7t e
aga fraddse a1, wwfae saay gy 24
MNAT w faar, a1 o wwdiz & s
1 AT A foaRdsz §, @ sAwr wg
fwaat 4 o 7

=l smaeat s\ arag : F wpAAg
RAT e &7 wGaq a8 N § g @
al R s fF oad & wmd § g
ZEAGT AEN TN ARA &, A9 Wl UFE T
Ard § ag a9 § geaha & auaT § o1
W1 G929 IAG q¥Afeaa 2 97 gARY FA-
T & 96T TE )

@l am # ag wgar wgar g fF
faedt ¥ ag agar fasmr gmrd; wifs
wit aw fomd frdgs e o 3, faseft
% it fratfaa aiafafy & wgrawe e
(Frawrdt ariz), 398 wA A oAy o,
ag TEelt are § fF Swa g adt ot &
AT g fadas @ g% § amar v ¢ o
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s, diadt arg ag & f s WAl
Aaq fear war &, & &0 & 9=l
Fidfaat &1 aqtaga fear a0

wifedl arg & ag Fgar S g v
w fafaw & g wadla @i wgEg
99TE ¥ g a1 gAE & 919 §F T 79
manw fazmr «igd &1 = faa gz
fordlas qrarer saens afafa &t e
# gz WA & AgY aiew AN gaE WA
Fuw # fgft gé gefaafa o & fk
1wy 78 fagas @i maq fwar g
& sngar fw T ardl 97 gare w41 wERT
aoq fame ez 5%, foad agq € =
q¢ THT A W |

aeare qraww fag wger o fagdh
i mea, & 9z #ga1 wigAr § e
S #x gHedzy far 4, 3a% 7 frdy qrEf
FT 71 @i, 7 el Tea w1 AFE 91, afew
g fam o & fga # 7, aum fag 99
Faft aq:T FLT 8, AfFa Oy dr & -
faq 3121 & am4d 9% AT aum gHHag
amge feq ag #iw fom aw & 7
fadas srror war § At forg awg & Toay
Fifad gaud di F I T @S O
At qired fEarsm wgr g Fam
14, 26 T 30 AT FT IJsAGT FI&,
f guw fa@d ad1w 91282 NF-WMIT
FLAr g |
[Ar this stage, the hon. Member left the House]

s} AriaT ware qwgl o Igaarafy
oft, st a% ¥ fa S0 e g W% 98
% qAUTT AR KT 1A g WA
geare o 7 fag 41 famardt & SwE
waamm & feft w1 W 9w 7 gaar
ft wg arar g1 afew uw i
flurg # gad & o fgir @
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$ | gz 7 um fedr Wd PR 9T S GTHC A GURCE, A T A

amnz Wz fag ot F @ @A F AT A & AN IH AE (0T A AR

M &Y sy A AR, # 98 39T
gt g fr g avg & fagd FIAT I
TR AT 347 @ |

Ay Wi # A & MY H W
¥ za fear 7z w7 FY fn g 9744
w1 AT ArawrA grar § W agi F @il
YT §8f ¥ az7 Mawra FT T@TE | q@
qz qEY faaar g2 A A @ A, aE-
wi Af F A, wa awdfaw 8 &
zrq ¥ gt wf T AT 4T A1 3 I
% gar afas Al ad My nama FA
At | a2 ngg ¥ g F@Ai AT E
fr 3a wfag wr aual A usdAfas 9E
F a9 F |41 747 |

(Int2eruption)

sfia, & Fgar Sigan g FF W &0
AT FT & T qHT Al
arg vz az a7 5 fEdr dvar @
WY A A9 §U2AE § qAd AT AE
2ty @ g s weg gﬁaﬁuﬁ
& a1t ¥ aga qgw faq @ W 0¥ AT
TAT SYAT | WA AF ACRIT AT AN
mrsdfas g #r arer & fad sEn
e guwdt & ggi T@w T & WL T
a@ w1 wredw fawedr @ AT o
7z gawA & fr ga® TwAfa® wrd W
e @) @ft, q@ e g g
zaw ag &dr ) a1 W o A
Frgafaaran 7 @1 FE | 9g "qEA AEAT
3 fp g ¥ uw faw G fear AR
faet o1 FR & 19 §A% F FG AN
waedi o1 et zara 98 fE s ag fam
qrar fpar s At 3 avEr & famrs 8
AR | TW IR AT A UF TG
FT9 FY W =4 A F AT A AT FT
O faar | 3 a<g § A2 FEAT AEar
z f fgdi & w8 A1 @ T F A9

F T4 ag F w04 THY 1 AAAT -
ara 7 fear ma

MR. DEPUTY CHAIRMAN Mr.
Gokhale, do you want to reply to the points
that have been raised now ?

SHRT H. R. GOKHALE : I have already
dealt with all the points and I would only
repeat the assurance that this is a temporary
mcasuie.

MR. DEPUTY CHAIRMAN :
question is :

"That the Bill be passed."

The motion was adopted.

The

MOTION FOR ANNULMENT OF THE
CONDUCT OF ELECTIONS (SECOND
AMENDMENT) RULES, 1971

MR. DEPUTY CHAIRMAN
Ganguli.

Mr.

SHRI BAHARUL ISLAM (Assam) : Sir,
on a point of order. The motion has been
completely misconceived and is out of order.
It says :

"This House resolves that in pursuance
of sub-section (3) of section 169 of the
representation of the People Act, 1951 (43
of 1951), the Conduct of Elections
(Second Amendment) Rules, 1971, pub-
lished in the Gazette of India by Notifi-
cation No. S. O. 479, dated January 27,
1971 and laid on the Table of the House
on March 29, 1971, be annulled."

The gazette notification referred to here,
namely, this Order 479 dated 27th January
1971, as published in the Gazette of India
makes no mention of Conduct of Elections
Rules at all. It has just published a certain
notification issued under paragraph 17 of the
Allocation of Symbol Order, 1968. There is no
reference to the Conduct of Elections Rules at
all and therefore this Motion is out of order.
This is my point of order.



